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PAPERS LAID ON THE TABLE 

KEROSENE SUppLY IN Du.HI 

The MiDJster of Petroleum and Che-
micals (Shrl Dumayun Kablr): I be, 
to lay on the Table Q statement re-
,arding supply of Kerosene in Delhi. 
[Placed in l,ibraT!!. See No. LT-
4966/65). 

REpORT OF CENTRAl. WAGE BoARD FOR 

COFFEE pLANTAnON 

The Mlnis!.r pf Labour ancl Em-
ployment (Shrl D. Sanjlvayya): I beg 
to lay on the Table a copy of Report 
r.f the Central W'Jge Board for coffee 
plantation industry. [PI.aced in Lib-
roT!!. See No. LT-4967165]. 

DELIII MILK SCH.EME 

The DePUty Minister In the Minis-
try of Food and Agriculture (Shri 
Shahnawaz Khan): On behalf of Shrl 
C. Suhrnmaniam. I beg to lay on the 
Table a Note on the present working 
of the Delhi Milk Scheme. [Placed 
in Librllry. See No. LT-4968/65]. 

ANNUAL REpORT AND ACCOUNTS OF 

NATIONAL CO-OpERATIVE DEVE-
LOPMENT CORpORATION 

The Mlni.ip.r Of CommunIty Deve-
lopment and Cooperation (Shrl S. K. 
Dey): I beg to lay on the Table a 
COPy each of the follOwing papers:-

(i) Annual Report of the National 
Co-operative Development 
Corporation New Qelhl. far 
the year 1964-65, under sub-
section (3) of section 14 of 
the National Co-operative 
Development Corporation 
Act, 1962. [Placed in Ub-
rary. See No. LT-4969/65J. 

(ii) Annual Accounts of the Na-
tional Co-operative Develop-
ment Corporation, New Delhi, 

for the year 1983-84, together 
with the Audit Report there-
on, under su!>-section (4) of 
section 17 of the National 
Cooperalive Development Cor-
poration Act. 1962. [Placed 
in Library. See No. LT-4910/ 
65). 

ALL INDIA SERVICES RULES AND NOTII'J-
CATION UNDER KERALA SERVICE COM-

MISSION (CONSULTATION) R!oGUJ,A-

TlONS 1951 

The Deputy !!Iin"'!er In the MJnI8-
try of Borne AIralrs (Shri L. N. 
Misbra): On behalf of Shri Jai Sukh 
La! Hathi I beg to lay on the Table-

(1) a copy ~a  of the following 
R: e~ under sub-section (2) of 
secti0n 3 of the All India Ser-
vices Act. 1951:-

(i) 'rhc All India Services (Pro-
vident F'und) Second (Am-
endment) Rules. 1965, pub-
lished in Notification No. 
G. S. R. 1175 dat .. d Ilw 
21st August, 1965. 

(ii) Tho All India Services 
(Death -cum -Retirement 
Benefit.) Fifth Amend-
",," t) Huh-s, 1965, published 
in N.,Hflc"ation No. G. S. R. 
II ~  dated the 21st August, 
1905. 

(ili) The All India Services 
(Death _ cum -Retirement 
Benefits) Sixth Amendment 
Rules, 1965. published In 
Notification No. G. S. R, 13ot" 
dated thE 11th Septl"mbet. 
1965. 

[Plaad in LibraTj/. Sec No. LT-
4971/65J. 

(2) a copy of Notillca'ion No. 
G.O.(P) :'-0. 565 published In 
K ... la Ga,.ltc dated the 17th 
August, 1965, making certain 
amcndmcnb to the Kf"rala 
Public Service Commission 
(Consultation) Rcl!u(atlons, 
1957. under clau .. (5) of arti-
cle 320 of the Constitution 
read with clauS<! ((') n\") of 

the proclamation dated the 
24th Mar<h. 1965, i .. ued by 
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the Vice-President discharg-
ing the functions of the Pre-
sident, in relation to the 
State of Kl'rala together witb 
an explanatory memorandum 
thereon. lPlaced in Library. 
See No. LT-4972/65]. 

NOTIFICATION UNDER ESSENTIAL COM-

MODITIES ACT, AND R£pOlIT ON COTTON 

ftX'I'ILES EXpORT pROMOTION COUNCIL 

The Uepuly MiDlSter In the !W1nIs-
try of Commerce (Shrl S. V. Rama-
swamy): I bey to lay on the Table-

(!) " copy laeh of the following 
Notificatioll,s under sub-sec-
tion (6) of section 3 of the 
ES!ll:!nl.ial Commodities Act, 
1955:-

(i) S.O. 1039 dated the 18th 
March, 1965. 

(ii) S.O. 1040 dated the 18th 
M"rr.h, J965. 

(ii;) The Cotton Textiles (Con-
trol) Second Amendment 
Order 1965, published in 
Notification No. S. O. 2712 

~ ~ (he 4th September, 
1965. 

[Pla.,.d in Library. See No. LT-
4973/65]. 

(2) • copy of Report on Cotton 
'l'.xliles Export Promotion 
Council. rPlaced in Library. 
See No. LT-4974/65J. 

LAW COMMISSION REpORT 

The !\Ilnlster or Law and Social 
Seeurlty (Shrl A. 1\. SeD): On behalf 
of Sh!'; J aganath Rao I beg to lay 
on the Table" cOPy of Twenty-seven-
th Report (.r t ~ Law Commission on 
the Cod" of Civil Procedure. 1908. 
[Placed i.. Uhra.rrJ, Sep No. LT-
4975/651. 

1l.18i hrs. 

REPLIES TO ESTIMATES COMMIT-
'rEE'S RECOMMENDATIONS 

Shri Suboclh H3DIIda (Jhargram): 
teg to lay on the Table Two state-
ments showing replies to the recom-
mendations noted in Chapter V of he 
Fifty-fl'urth Report of the F.sti'mates 
Committee on ~~ e  Lignite Cor-
poralio" Limited, Neyveli and ~ ent  

Report of the Committee on Public 
Undertnkings on National Cool Deve-
lopment Corporation Limited, Ranchi, 
whiCh WC!'e not furnished by Govern-
ment in time for inclusion in the Re-
POTts. 

11.19 hI'S. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

MINUTES 

Shrl KrIsIuwnoorthy Rae (Shimo-
l1'a): .1 ·heg to Jay on the Table the 
Minutes of Si'tings (67th to 7lat) of 
the tte~ on Private Members' 
Bill. and Resoluhon. held during the 
current Session. 

COMMITTEE ('III ABSENCE OF 
MEMBERS 

MINuTES 

Shrl Khadilkar iKhed): I beg to lay 
on the Table the Minutes of the Fol11'-
!""nth Sitting of the Committee on 
Absence "f Memhrs from the Sittings 
of the House held during the current 
Session. 

COMMITTEE ON GOVI!:RNMENT 
ASSURANCES 

MINUTES 

SIlr! IIldd •• snjaPPl (Hassan): I bel 
ro lay on the Tah. the Minutes of the 




